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Snhankar Kathuria

Superintendent
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of 27716

dent
Gurgeaon, Haeryasa.
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P A AT
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P

}oofy,

7. TYThe General Manager
Northern Ralilway
Baroda House
Mew Doihil.

2. The Chlef Me Director

Northern Rallws

Barada House, New Delhi.

4. The W, A.Q.

Marthern Rallway Workshon
Jodhnur, Rajdasthan.

Respondents

(gy Advocate: Sh. V.S8.R.Krishna)

0O R M E R_§OMA S

By Sh. Kuldip Singh, Member (J)

Annlicant has Tiled this 0a aggrieved of the facl

that the respondents have noi settled the payment of medicoal

redmbursement  hill No.4745% dated 18.10.96 arising out

surgery of the applicant which he underwent

as the aopplicant are

alleged hy

apnlicant

2 retired Rallway emploves and

Gar gEeon,

Hairvana.




R . P . 2, N } .y s - . & A e,
3 Resnondent No.l i stated to have introduced a new heaiti

sehems w.oe. T. ZH,.9.88 known as  “The Rellred Emplovees

JOSI |

Liheralissd Health  Scheme (RELHE) for the retired  Fallsaw

emnplovees &8s per Annexurs A-.

2 3L

nolicant Turther alle that ne suffered Trom

heart allment 1n the vear 1998 and anpproacheg  the G.B.Panib

Hospital, New Dslbit and the Northern Rallway Central Hospdtal,
New Delhl, belng a member of the RELHS for treatment. Various

teasts were conducted at Northern Raillway Cantral Hosplteel, Bow
Delhit and thereafter appliecant suffered serious heart ailment
and referred to Medical Officear, Southern Raillway, Madrass for

a CAHRG on  785.,9.96 vide Annpexurse A-7. Howewver, hefore the

s on #7.9.96 he suttersd

B

( applicant could go to Madre
o

heart attach and he was rushed to Escorts Heart Instiute and
Cantre, MNew Delhi to save his life where he romaisec
hvepitalised from 27.9.96 to 17.10.98 and was dischargsed on

18.10.94. The applicant incurved an expenditure For a sumoi

R5.1,80,480/~ for his treatment as hospital expenses

as paer
nill dated 18.10.96, Annexure A After naving heen
dizcharged he reguested far the comnensation of the same
per  the RELHS nolicy. As in raesponse Lo that resnondent ®Bo®

s ',,,._' G 1 p NS - . s "
reguired the applicant to furnish the original hills/vouchers

Annexurs A-5, Anolicant submitted the
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same in preseribed nroforma to the Chiaf Madical
Superintendent in January 1997, The Chief e

anrlptﬂn"dnt _ﬂdhn”r ha alan zent the case Lo Rewn No . @

vide his letter dated 5.9.97 for neecessary action. Hovades v

claim, Resn. 3 have

not.  taken any action and settled the same and sloen NG s
= mae ang o lasn 4] CEs o

12 alao

w/\L




5. The applicant also claims that he had Lo be onerated in

the snecialised hospital as an urgent case as diaghosed by ths

52)

attending doctor in the interest of his lifs and the apnlicant
could not anproach the authorities of Rallway hosnital in ths
Madras in the facts and elrcumstances of the case.

6. The OA 1s being caontested by the respondents. Resoonident .

agmit that applicant is a Member of RELHS. They

> «

that applicant had submitted a olaim Tor Reol, 78, 350/~ Tor ths

B
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reimbursement of medical SEDENTEE LaQUry

P

o by hlm bhut the main

,_..

obisction taken by  the respondent is  that it

non—-referred ocase and it is of a non-Govt. hospital.

Respondents  further raisad an obdection that as alda Fhge
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Rellway Board's letter, medical expenses incurre hy &

ratlway  employese and his spouse for treatment involving an

oparation of  cancer, hear surgery or renal  failure in a

geognised snecialised hospitals/government hosnital should be

remitriursed  Fully upto a limit of Re.l lac per person  and

averall ceiling of Rs.? lacs

‘1)
;.J

nd such facilities are avetlab) o
orce  In lite time and the limit of Reo.l lac i applicable For
only one operation and not for a numbher af onaratl

insvolving smaller amounts,

7. Thus, 1t ig submitted that applicant = caze 19 not mt a1l

covered under the eligibility for reimbursement bur taking a
sympathetic wview view and cansidering

gepiineness  of te

competent adthority s office and tollowing

& s . .
{1y by Reallway Board o letter dated 722 o 08

Lo e Y
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zanction an

ER

he

w

8

exnoenses

the

Tor SaMS

o

jeant,  His furt

stated

Further amount.

8. 1 have heard the

through the record.

The main
non-referred
anount

(‘fllnd

respondent acdmit the

of the annlicant was re

Howsver, the

IS

27.9.98 1tself meanl

was left for the aopnl

amount
L

‘i”

obiaction

sPerred
Rallw

apnlicant suff

CAGR surgery.

4,

ot

Re, B0, 900/~ the Same hetrg %

he patlient oeen referrad

and the same NaS

reatmant

rer elaimis bthus pot maintainahle.

P

entitlan

i

annlicant 1s not

Vearned counssl for the mar e apd gong
at the responcenis 1s that it i &

pplicant is not eantitle

However, on going through the reply

ny  ths respondents particularly para 4.% whers e

egation of the applicant rhat the cassg

and tihe applicant was acviaed Lo

ay, Madra For CARG  surgery on

c‘.s

e

ey
bt

serious heart @ttack

ng therehy that hardly sufficient time

npnroach the Southern  Red lway,

...... Rut the fach remains admitted thatl
rhe Northern Railway Central Hospital 1teelf has referved thes

applioan

Failway, Madras Tor R su Y. The
Pfa(.xffering of the heart attack was the only reason that he

not

£ <5

goes to

applicant

Was

gailway Medical

surgery, wWiich wWas reqg

medical opinion  glven

el b,

(VANGSS

anproeach

‘showW

Author

ed the Southern

22 Was an acuits  amsirJgemy

infact Southern

ity for undsi Cagn

~going

Nired to he performed even as per  the

Fad
ot

by t Morthern Raitlway Hospital, Hsw




10, The Tact that tihe anplicant nad undergone surgery  atbes
sipea aomitted on 77.9.96 itself 1s notb denied by the Rallway
authorities at all. In <such Llike cases, [ am of fhss

conaidered opinion  that the applicant 1S eptbitled

roimbursement  of  wedical hill in Tl
appnlicable to the apolicent. Grant af BUY of reimbursement by
taking a sympathetio view 12 not oroper on the part of  tha

[aeU

Ral lway althorities. Beling a retired emplovee ot the Rallwavs

he has a right Tor full reimbursemant under RELHE in
fyl¥ils the conditions as prescribed in the RELHE since the
only objsction is that the anpplicant had taken treatment o
a pan-referred haspital bhut at the same time the facts on

roecord make it clear that the Rallway Hospital at New Dalhi

Tad jrzelf diagnosed the case of the applicant Tor a CAGE
sugery and that is why the Raillway Hospital has itsei?

referred  to the applicant to Southern Rallway, Madras ang  in

such  like one never Knows when Lhe emergsnoy arils

the emergency 1s arilsing on the very next
not followed the nrovisions of RELHS, rather Rallway a Pyl of
jrzelf  come forward and should have been sanctioned the full

amount for the surgery as ner RELHS itself. Accordingly, ¥
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aYlaw  the A and direscet the respondents
medical exwpenses to the applicant in full as

?ﬁauld he done within a period of 2 months from the date of

Vs
i

B

el

s

t of a copy of this ordsr.

Goo
{ KULDIP SINGH )
Member §.0)
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